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BEFORE THE HON’BLE NATIONAL GREEN TRIBNAL
WESTERN ZONE BENCH PUNE, AT PUNE
INTERLOCURY APPLICATION No. 247 OF 2024
IN
ORIGINAL APPLICATION No. 141 OF 2024

IN THE MATTER OF:

PRAKASH AGRAWAL ...APPLICANT

VERSUS

MATHIAS CONSTRUCTION PVT. LTD. & ORS.

...RESPONDENTS

CLARIFICATIONS WITH REFRENCE TO HON’BLE NGT ORDER
DATED 27.09.2024

I, Prakash Agrawal, aged 64 Years, residing at 703 La Gomera,

Mathias Ocean Park Residency, Dr E Borges Road, Donna Paula,

Panji 403004, do hereby solemnly affirm and state on oath as

follows:

1)

2)

3)

It is most respectfully submitted that, the Environmental
impact assessment (EIA) aims to anticipate the effects of
projects on the environment. Project splitting into phases
leads to circumventing the need to carry out an EIA or
underestimating the environmental impact on the settled
ecology of area, affecting the decision-making process.

That, the Project splitting could lead to EIA being avoided, or
to partial EIA processes without a global assessment. It is
difficult to detect when project parts are not processed
simultaneously.

SPLITTING OF LARGE PROJECT INTO TWO PHASES TO
AVOID PROPER EIA TO HAVE CORRECT REMEDIAL &
MITIGATION MEASURES: At present “Ocean Park” project
under challenge, the same comprised of two Phases. Out of
which Phase 1 is partially completed and the construction
activity in the Phase 1 of the project is still ongoing as seen

from the photographs dated 07.12.2024 (ANNEXURE-R-5).
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Both phases of the project are on adjoining parcels of land
with shared common amenities between the two phases. It
was the duty of the PP to have appraised the MOECC about
the phase 1 of the project while approaching them for seeking
approval of the partial project of Phase 2 of the Ocean Park
Project. It was also the duty of the PP to have appraised the
MOECC that project land bearing survey No. 249/1-A at
Village Taleigao admeasures 83160 M? and what is the status
of the balance 940 M-2.

That the Sale deed dated 30.03.1992 (ANNEXURE-R-1)
executed between Mr. Ramnath Vaman Quenim and the PP
for sale of Plot No. D-6 admeasuring 475 M/2 in Phase 1 of
the project reads as:

”1. That in pursuance of and in consideration of Rs.
7,12,500.00 (Rupees Seven Lacs twelve thousand five
hundred only) to be paid by the PURCHASERS to the
DEVELOPER it is agreed upon and being the market value of
the property being hereby sold and of and from payment of the
same to be made and every part thereof forever acquits,
releases and discharges the PURCHASER 70% whereof
represents the value of land and development expenditure,
such as construction of roads, drainage, bringing water supply
and electricity etc. and 30% whereof represents the cost of
amenities being the recreational center comprising of
health club, swimming pool, tennis court, a club house,
Jjogging track and a mini gymnasium ............ 7

“6. The DEVELOPER shall provide for the benefit and
enjoyment of the owners of all the residential plots in the said
plot of land a recreational center consisting of a club
house, with a swimming pool, tennis court, jogging
track mini gymnasium, to be located in the property
surveyed under nos. 247 (Part), 249 and 250 of Village
Taleigao.”

“8. The Recreational Center shall be managed by a governing

body made up of some of the owners of plots comprised in the
said plot of land whom the DEVELOPER shall appoint as

2
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members of such body to begin with for the first term and for
the subsequent terms the body shall be made of members to
be elected as per rules, regulations and bye law that may be
formed by the society to be constituted by all the owners of
subdivided plots, including the PURCHASER, as members
thereof. The DEVELOPER shall cause such society to be
formed and registered and the PURCHASER like all other
purchasers of the subdivided plots shall render all assistance
and cooperation to the DEVELOPER and do and execute all
such acts and deeds as may be necessary to secure the
formation/ registration of such society.

9. The PURCAHSER shall automatically acquire membership
of recreational center and shall have to contribute towards
maintenance of the same at such rates as may be determined
by the DEVELOPER for the time being and subsequently as
may be determined by the governing body.

10. The PURCAHSER shall, if and when elected or nominated
or called upon to be a member of such governing body which
may be formed by the DEVELOPER for the management and
maintenance of the Recreational Center become such member
and sign all sorts of forms and applications and/or
declarations required to be signed for the purpose of enabling
the DEVELOPER to constitute or form such body.

11. The PURCAHSER shall award the contract of
construction of the building on Plot D-6 to the
DEVELOPER or DEVELOPERs nominee.”

The Sale Deed dated 06.03.1997 (ANNEXURE-R-2) executed
by the developers for sale of Plot No. B-6 in Phase 1 of the
project in favour of Mr. Vivek Kelkar Rao in Phase 1 has the
following clauses:

”1. That in in consideration of sum of Rs. 7,49,800.00 (Rupees
Seven Lacs forty nine thousand eight hundred only) to be paid
by the PURCHASER to the DEVELOPER which sum is the
entire consideration price of Rs. 7,49,800.00 (Rupees Seven
Lacs forty nine thousand eight hundred only) agreed upon and
being the market value of the subdivided plot B-6 being hereby
sold (receipt whereof the DEVELOPER hereby admits and
acknowledges and of and from payment of the same to be
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made and every part thereof forever acquits, releases and
discharges the PURCHASER 70% whereof represents the
value of land and development expenditure, such as
construction of roads, drainage, bringing water supply and
electricity etc. and 30% whereof represents the cost of
amenities being the recreational center comprising of
health club, swimming pool, tennis court, a club house,
jogging track and a mini gymnasium ............ 7

“5. The DEVELOPER shall provide for the benefit and
enjoyment of the owners of all the residential plots in the said
plot of land a recreational center consisting of a club
house, with a swimming pool, tennis court, jogging
track mini gymnasium, to be located in the property
surveyed under nos. 247 (Part), 249 and 250 of Village
Taleigao.”

“7. The Recreational Center shall be managed by a governing
body made up of some of the owners of plots comprised in the
said plot of land whom the DEVELOPER shall appoint as
members of such body to begin with for the first term and for
the subsequent terms the body shall be made of members to
be elected as per rules, regulations and bye law that may be
framed by the society to be constituted by all the owners of
subdivided plots, including the PURCHASER, as members
thereof.”

“8. The PURCAHSER shall automatically acquire membership
of recreational center and shall have to contribute towards
maintenance of the same at such rates as may be determined
by the DEVELOPER for the time being and subsequently as
may be determined by the governing body.”

9. The PURCAHSER shall, if and when elected or nominated
or called upon to be a member of such governing body which
may be formed by the DEVELOPER for the management and
maintenance of the Recreational Center become such member
and sign all sorts of forms and applications and/or

declarations required to be signed for the purpose of enabling
the DEVELOPER to constitute or form such body.

10. It is understood that the subdivided plot B-6 is being
purchased for construction of a residential bungalow

4
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thereon. The PURCAHSER shall award the contract of
construction of the building on Plot D-6 to the
DEVELOPER or DEVELOPERs nominee.”

The 940 M2 of Land has been transferred by the PP via two
Sale Deeds to M/S Meridian Estates Private Limited dated
24.10.2006 and 05.07.2010. It is very pertinent to bring to the
notice of this Hon’ble Tribunal that M/. Meridian Estates
Private Limited is a company owned by Divya Rane who is the
daughter in law of the then Chief Minister of Goa, Shri.
Pratapsingh Rane. Mrs. Divya Rane is the wife of the current
Minister for Town and Country Panning in the State of Goa,
Shri Vishwajeet Rane.

That on 03.03.2010, Shri Ranjit Satardekar addressed to the
North Goa Planning and Development Authority, In this letter
Shri Ranjit Satardekar has stated as follows:

“We maintain that the former Member Secretary Rajesh
Naik has illegally and fraudulently issued NOC dated
14/6/2006. It has been already brought to the notice of this
Authority that a portion of the said property admeasuring
640 sq. mts. is fraudulently transferred in favour of the
company Meridian Estates owned by Smt. Divya Rane, wife
of Health Minister Vishwajeet Rane and daughter-in-law of
Pratapsingh Rane, the Chief Minister of Goa when the Sale
deed dated 24/10/2006 was executed. We have already
filed before the Court of Senior Civil Judge at Panaji the
Special Civil Suit No. 105/2009/A praying that the said
sale deed dated 24/ 10/ 2006 be declared null and void and
the possession of the said portion of 640 sq. mts. be restored
to the estate of Andre Andrade. A copy of the plaint in the
said suit is already produced before you to take cognizance
of it. We have apprehension in our minds that in the way,
he (said Mathias) has done in the past while obtaining the
previous permission dated 14/6/2006 from your office, he
may try to get new the permission now applied) using the
influence of said Divya Rane and her family members as
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they are interested in the portion of the said property 249/ 1-
A. »

That on 26.03.2010, the Letter of Shri Ranjit Satardekar
addressed to the North Goa Planning and Development
Authority states as under:

“Since the interest of the company Meridian Estate Put. Ltd.
owned by Divya Pane (wife of Goa’s Health Minister
Vishwajeet Pane) is directly involved in the property bearing
Survey No. 249/1-A of Taleigao Village, for which
development permission is sought by Joe Mathias, there is
a cause for apprehension in my mind that despite my valid
and legal objections, your office may suddenly take a
decision to grant it. The said Joe Mathias who is sitting on
the volcano of wrongful/illegal acts, for which he has faced
and is facing number of cases in various courts of Goa
including the Bombay High Court at Goa and also before
government authorities will not hesitate to exert influence
from various quarters on your office to get the said
development permission.”

The development of the 940 M? Purchased by M/S Meridian
Estates Private Limited has been carried out after the EIA
notification dated 14.09.2006. Thus, in no way the EIA
assessment of the same could have been avoided.

Thaton 21.01.2011 (ANNEXURE-R-3), MOU has been entered
by Mathias Construction Private Limited with Kshamta Dessai
on 21.01.2011 between Mathias Construction Private Limited
and Kshamta Dessai for purchase of her share in the project
land after it was a part of the assets of the company on
31.03.2009 was executed. The MOU dated 21.01.2011
executed between Mathias Construction Pvt. Ltd and Mrs.
Kshamta Dessai for purchase of 10% undivided share of the

project land.
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11) That on 03.02.2011 (ANNEXURE-R-4), the accused obtained
the 20% Undivided Share of the project Land from Mrs.
Sukanti Sabastian Gomes vide MOU dated. The MOU states
as under:

“AND WHEREAS M/s. Mathias Construction Pvt. Ltd,
the Second Party herein undertakes the sole and
singular responsibility to settle/ purchase the share/s
of (1) Mrs. Kshamata Dessai and her husband Mr.
Vinayak Dessai (2) Mr. Albert Gomes and his wife Mrs.
Nirmala Gomes (3) Mrs. Dinamati Andre Gomes and
her children, in this property who are not parties to
this agreement and will enter into a separate
Agreement with them in the due course of time
without any or further liability to the Party of the
First Part, of whatsoever nature. The Party of the Second
Part in pursuance of this Agreement agrees and ensures to
sufficiently indemnify the Parties of the First Part as against
any such claim of the said (1) Mrs. Kshamata Dessai and
her husband Mr. Vinayak Dessai (2) Mr. Albert Gomes and
his wife Mrs. Nirmala Gomes (3) Mrs. Dinamati Andre
Gomes and her children.”

12) This demonstrates that the PP has commenced the
development of the project without obtaining the title of the
land and hence could not have transferred the land to M/S
Meridian Estates Private Limited on 24.10.2006 and
05.07.2010

13) That the Para 20 (i) of the Sale Deed dated 01.02.2022
(P@787-836) executed between the PP and this applicant
reads as:

”The PURCHASER shall become a member of “MATHIAS
OCEAN PARK” which is a large residential complex comprising
of development carried out in 2 (two) phases wherein Phase —
I comprises of the development carried out in property
bearing Survey Nos. 247 (part) and 250 and Phase - II
comprises of the development carried out and/or is being
carried out in property bearing Survey No. 249/1-A

7
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(part), which is being developed into 4 (four) Sectors
namely SECTOR - I, SECTOR - II, SECTOR - IIIl and
SECTOR - IV respectively, wherein pursuant to the
completion of the entire project in all respects the Purchasers
of both the phases shall be entitled to the benefits and
enjoyment of the common amenities and facilities i.e.
infrastructure - specifications/amenities which are to
be located in property bearing Survey Nos. 247, 249/1-A
(part) and 250, and that the PURCHASER shall undertake to
become the members of the Association or Society or
Organisation so formed of both the phases jointly and shall
undertake to contribute such amounts for the maintenance
and upkeep of the common amenities from time to time as per
the requirements of the Association or Society or Organisation,
as the case may be.” (P@818)

A combined reading of the above agreements:

The Development of the units on the land in Phase 1 and
Phase 2 has been carried out by the PP or his nominee.
Purchasers of both the phases shall be entitled to the benefits
and enjoyment of the common amenities and facilities located
in both the phases.

Purchasers of both phases shall automatically acquire
membership of recreational center and shall have to
contribute towards maintenance of the same as well as
common environmental infrastructures therein at such rates
as may be determined by the Association jointly formed from
Phase 1 & 2.

That the purchasers of Phase 1 have paid 30% price towards
the cost of the recreation center, gymnasium and clubhouse
which is only located on plot bearing Survey No. 249/1-A at
Village Taleigao i.e. Phase 2. That the said amount may kindly
be utilised for errection, installation & operation of
Environmental Infrstatrure which is necessary for the control

& prevention of sewage water pollution by installation of STP
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of adequate capacity, Solid Waste treatment by installation of
OWC, Solar Energy System for Hot Water & Common lighting,
Tree plantation for green cover around the periphery & OS/RG

Area/Recreational Space, parking facilities etc.

15) This applicant states that recreational facilities and open
lung spaces are integral and inseparable part of any
development and there is no way that the two phases of the

project can be delinked.

Whatever stated above is true and correct to the best of my

knowledge, belief and information, hence, to verify the same I have

(Mr. PRAKASH AGRAWAL)

signed hereunder at Nagpur.

(Byrmitoss

(ADVOCATE FOR APPLICANT)
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"égitant, residing at Altinho, Panaji, Goa,
(hereinafter called "the DEVELOPER" lwhich
expression shall, unless repugnant to the context
or meaning thereof, be deemed to mean and include
his spouse, heirs, legal raepresentatives,

assoclates, administrators, executors and/or

assigns) of the SECOND PART

AND
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larger immovable property
known as "UMA ADICAO DO PALMAR CURLIAVANGUINIM
COM O SEU OITEIRO E FRALDA DE PALMEiRAS" situate
at Curliavanguinim, in village Taleigao of
{Ilhas) Tiswadi Taluka of the District of North
Goa, which eleventh parcel was surﬁéyed_ during
the erstwhile Portuguese regime under cadastral
survey no., 786 with an area of 57199 square

metres and is now surveyed under survey no. 247

20
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VENDORS are required to sell the suh-divided
plots comprised in the said plots of land to the
nominees of the DEVELOPER subject to the VENDORS
having received from the DEVELOPER prior thereto

such amount of consideration in termz of the said

agreement, to be calculated at the rates
stipulated in the said agreement, as corresponds
to the area of such sold to

plots to be

DEVELOPER'S nominees;
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(4> the DEVELOPER has in accordance with éaid
agreement secursd necessary prbvisional
permissions/NOCs for the development/sub-division
of the said plots of land into residential plots,
in the name of the VENDORS, from all the
competent authorities being from the Plannigg and
Development Authority issued vide 1letter Ro.
PDA/T/8555/2843/90 dated 3.9.1990 and $rom the
Village Panchayat of Taleigao issued ngé ietter

No.VPT/TLG/268/90-91 dated 9.10.1990 and' the

DEVELOPER has aléo secured permission. for

”wgsnversion of the use of said plots of land for

3 ypurpose from the competent aufhority being

')-yuty Collector of North Goa. at Panaji who
grantgﬁ the permission vide Sanad bearing xos.

*..

CT15/47/90  dated  30.8.1990  and  no.

CNV/TIS/42/90 dated 14.10,1991;

(5) in pursuance of the =2aid permissions the
DEVELOPER has completed dev;lopment of the s=aid
rlots of 1land by sub-dividing the same ‘into
residential plots and constructing a network of

roads and drains as per the plans for sub-

division/development approved by the competsnt

7% oo
@.
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authorities, a copy whereof is hereto annexed and

marked Plan II;

(6) in terms of the said agreement ‘the
VENDORS have a right of firsat selection of such
sub-divided plots for themselves; '

e i e - -,

AND WHEREAS the DEVELOPER has represented -unto

ézment and in accordance therewith, he .is
) :Ttled to enter into an agreement :with' the
* YURCHASER for sale of sub-divided Plot No.D-6,

admeasuring 475 sBquare metres, shown ﬁd;iiﬂeéﬁe&_
{Qﬁﬁ( in red: colour in the sub-division plan being
Plan I1 hereto annexéd, comprised in the =said
plote of land and more particularly.described iﬁ
Schedule IV hereunder written ﬂhereinéfter
referred to as “the aaid plot of land") and that
the DEVELOPER has effected.payment tc the VENDORS
of such amount of consider;tion reserved by the
said ag?eement as is sufficient to cause the
VENDORS to execute the desd of sale conveying the

said plot of land unto the PURCHASER;

25

» PURCHASER that in pursuance of « the said -
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AND WHEREAS the VENDORS are the only and absclute
owners of the said plots of land and have & clear
and marketable title thereto which is derived as

r

follows:

(a) the saild immovable property, of which the- -
said plots of land are parts, is the 1l1th parcel
of the larger immovable property khown' as

CUBLIAVAINGUINIM not registered in “the Land

Registration Office;

(b)) the larger immovabl§ property ~ CURLIA-
VAIRGUINIM was owned by late'Vicente‘ Créacencio
Pinto and his wife Anna Aurora ".Carolina- do
wapié Rodrigues -'great greét grand parents

3 VENDORS. Upon demise of the said Vicente
ghnna and their son Gustavo Joao Floriano
ﬁ}gﬁ, the latter having expired on 4.9.1802, the
said immovable property, being the eleventh
parcel of the said large» immovable property
CURLIAVAINRGUINIM, was allotted in pursuance of
Orphanological Invenﬁario (Partition) proceedings
registered wundexr No.802/1802 of 3rd ‘“officio"

and subsequently re-numbered as 664/19604 of 2nd

b2
0
v
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“officio", of the Court of Civil Judge, Senior
Division at Panjim, and handled by clerk of 1st
office Mr. V.P. Dessai, to Augusto .Bartolomeu
Crescencio Pinto one of the sons of said Gustavo,
in whose name the same stands enrolled in the
Taluka Revenue Office under matriz no. 270, and
the allotment was confirmed by sald Hon ble

Court s order dated 4.2.1904;

(c) the said Augusto B.C. Pinto was married

5«03 and his wife by 1st nuptials, Angelica
aria Assunta Eloisa Goes Pinto, pré-deceased the
said Auguste, having expired on 7.12.1815,
leaving behind the following children out of her

wadlock with said Augusto, namely:
(1) Anita Florinda das dores Pinto;

(ii) Gustavo Joao Floriano Pinto (father
of the VENDORS - named after his
Grand-father refdrred to in

preceding sub- clause);

{iii) Alfredo Gerson Santana de Goes
Pinto;

&
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(iv) Maria Carolina Floripes de Gois
L) Pinto.
@ (d) by second nuptials the said Augusto
Bartolomeu was married to Aglalia Pip Genoveva
Souza e Pinto wunder the regime of abéolute
geparation of asséts and he had out of this
e wedlock only one son named Jose Maria Taumaturgo
N de éguza Pinto; .
upcn demise of the said Angelica, his
)’;S-y lst nuptials, the said Augusto instituted
- ;%iﬁftory proceedings in the said Court of
il Judge, Senior Division at Panaji,
T whereupon  the 11th parcel of said larger
immovable property CURLIAVAINGUINIM, deacribed in "
the said inventory proceedings wunder “verba"
- (item) No. 20 or the said immovable'property, was
— alloted to said Augusto Bartolomeu and the

allottment was confifmad by said Hon’ble Court - s

order dated 27.6.1917;

(f) the said Augusto Eartolomeu expired on
- 18.10.1928 leaving behind his widow by 2nd

- nuptials, the said Aglalia and aforesaid

25 --
fy < 40
ﬂ@q‘

28



1940

18

children, and upon hig demise the BaiaA.ﬁélélié_
instituted inventory proceedings whereupon the
said 11th parcel was allotted in equal shares to
the two sons of late Augusto Bartolomeu, out of

ist nuptials, being:

(1) Gustavo Joao Florianc Pinto (father

of the VENDORS) and

(2) Alfredo Gerson Santana de ., Goes

Pinto.

(g) out of the children of said Augusto

artolomeu by first nuptials, his daughter Maria
Carolina Floripes de Goes Pinto expired on
5.3.1927 leaving behind as her heirs the— —said
. Gustavo Joao Florianc Pinto (father of the
VENDORS), the said Alfredo Gerson, Anita Florinda
and her husband Arnaldo Autero do Resario
Rodrigues the firsp two betng her brothers, the
third her sister and the fourth her brother-in-

law respectively;

(h) the said Alfredo Gerson died bachelor on

20.6.1952 leaving behind as his heirs thé said

29
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Gustavo Joao (father of the VENDORS), Anita
Florinda as a widow and Anita’s children and

their respective spouses being:

(1) Angels do Rosario Goes Pinto
Rodrigues e'Souza and her Thusband

Dr. Matias Adriano de Souzaj;

(2) Franciseco Xavier de Goes Pinto
Rodrigues and his wife Emerciana
A

Mascarenhas e Rodrigues;

% Armando Rosario de Goes Pinto
1iodrigues and his wife Yolanda Costa

ouza Rodrigues;

{4) Alexandre Justino de Goes Pinto
Rodrigues and his wife Maria

Cristalina Amelia Fernandesa

Rodrigues; and

(5) Arnaldo Filomena de Goes Pinto

Rodrigues,

"and his s8tep brother the said Josse 'Maria

Taumaturgo de Souza Pinto and his wife Maria Alba

Belinda Veronica Dias e Pinto;

QZD
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(1) the said Jose Maria Taumaturgo and wife

= by Deed of Relinquishment dated 16.5.1966,

. executed before Notéry Fernando Jorge Coclaco at

o Panjim, relinguished in terms of Article 2029 of

Portuguese Civil Code, still in ferce in this

State, all thelir rights of inheritance to the

estate left hWehind by said Alfredo Gerson 1in
favour of other co-heirs to the estate;
S

(3) the said Anita Florinda and her <children

h their respective spousas Bubsequent}y

ﬁouncad for all legal effects, in terms of
Article 2034 of Portuguese Civil Code, still in
force in this State, all their rights - of
inheritance to the estate left behind by  said

‘ Maria Carolina Floripes Pinto and Alfredo Gerson
~ in favour of other co-heirs and such renouncement
was confirmed by the Court of Civil Judge, Senior
Division at Panjim under a memorandum dréﬁn and
signed by the Hon’ble Judge Gustavo Filipe Couto
on 22.4.1968 and as 'a result of this renouncement

the only heir to succeed to the estate of Maria

Carolina F. Pinto, Alfredo Gerson Santana de Goes
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Pinto having expired bachelor, and her posthumous
step brother the said Jose Maria Tomaturge. having
not been born when she, the said Maria Carolina,
expired, was her brother the said Gustave Joao

Floriano Pinto (father of the OWRERS);

(k) in the premises aforesald the said

Gustavo Joao Floriano Pinto, father of the

VENDORS, acquired exclusive ownership of the 1l1lth
parcel of CURLIAVAINGUINRIHM being * the  saild
™. immovable property hereinbefore mentioned and

described in the Schedule 1 hereto; = 77~

1) the said Gustavo Joao Floriano Pinto Dby
of Gift dated 31.3.1870, registered in the

e of the Sub Registrar of Tiswadi under No.

at pages 331 to 338 of Book Ro. 1 Vol. 45,
gifted, inter alia, the said immovable Aéropsrty
i.e. the 1lth parcel of the larger immovable
property CURLIAVAINGUIRIM. to the VENDORS being
his only surviving children to have and to hold

the same unto themselves in equal shares;
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P | (3) that in the premises aforeraid the VENDORS
are the only and absolute owners of the said plot

of land and they are in exclusive possession

thereof;

(4) that the said immovable property is free
from agricultural tenancy or other encumbrances
— whatsoever and that the same is not affected by

- any acquisition or requisition rroceedings;

that the DEVELOPER has already completed

LR
I:
- R
A

velopment, being sub-division of saidgd plcts
¢ -E§; and and conatruction of internal tar roads
: '.éﬂé w;ter dralns and final NOC in respect of such
development/sub-division has been obtained from
the Central Planning and Development Authority

vide Certificate bearing No. PDA/T/8555,/2373/91

€\

dated 15.11.1991 and from the Village Panchayat
of Taleigao vide Certificate No. VPT/TL6/90/91-92
dated 28.11.1891;

AND WHEREAS the PURCHASER has inspected the
following documents of title of the VENDORS to

the full satisfaction of the PURCHASER prior to-

i
&
v 4
w o

33



1945

24

the execution of the agreement for sale dated

e 2.3.1992:

ﬁfh i) Inventory proceedings no.802/¥g%2inatituted
by Augusto B.C.Pinto on the death of Gustavo
Joao Floriano Pinto.
ii) Inventory proceeding on the death of
Angelica Maria Assunta Eloisa de Goes Pinto
- by Augusto B.C.Pinto;
iii) Inventory proceedings held on tﬂa death of
Augusto Bartolomeu Crescencio Pinto;

S |
iv)$:§ d of declaration and succesion execuced

3.12.1968 by Gustavo Joao Floriano Pinto.

o
N ed of gift dated 31.3.1970 executed by
) Gustavo Floriano Pinto in favour of his
children being the VENDORS.
et vi) Certifcate of Taluka revenue office dated
~ 9.5.1991 certifying that the said immovable
property 1is inscribed‘in the name of Augunsto
B.C.Pinto under matriz no.270;
vii) Index of lands prepared under the provisions
} of the Land Revenue Code, 1868 pursuant 7£0
) order in D.C.no.454/Taleigao/Tiswadi. N
o ¥
2
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viii) Hil encumbrance certificates dated

ix)

x)

29.10.1991 and 10.2.1992.

Deed of renunciation dated 16.5.1966 of Jose
Taumaturgo de Souza e Pinto and his wife
Maria Alba Belipda Veronica Dias e Pinto.
Dsed dated 22.4.1968 whereunder: Anita
Florinda, her children and their respective
spouses renounced  their rights of
inheritance to the estate left . behind by
Maria Carolina Floripes Pinto agd Alfredo
Gerson.

Fortuguese cadastral survey plan of the

ew survey plan of survey no.247 of wvillage

Taleigao.

xii) Sanad issued by the Dy.Collector and Sub-

Div.Officer,Panaji relating to survey -no.247.

of village Taleigao.

xiii) Appproval plan of the said property with

ite final N.O.C s and'relevant order issued
by Panjim Planning & Development Authority,
Panaji, Goa and all other papers relating to

the approval of the said property.

0
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roperty bearing cadastral survey no.786 and
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Xiv) Relevant agreements entered by and betwseen

the VENDORS and Shri. Joe Mathias.

And the Final NOC bearing No.PDA/T 8555/~
2373/91 dated 15.11.1991 from Central Planning
Development Authority Panaji in respact of the

said property.

AND WHEREAS

(1) in terms of the said agreement the OWNERS
were entitled to reserve unto themselves some of
dm -

the. byb-divided plots with a right of first

preferogh to  select the plots for  such

" the

OWNERS hereby declare that the said
Plot D-6 is not included in the plotsl selected/
reserved by them in furtherance of the right of

first preference to select plots resaerved unto

them by clause 13 of the said agreement for sale _

dated 10.11.1987;

36
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AND WHEREAS upon aforesaid representation made by
the DEVELOPER, whereunder the DEVELOPER agreed to
arrange for sale by the VENDORS unto the
PURCHASER of sub-divided Plot D-6, shown
delineated in red colour in the said Plan Il
hereto annexed and better described 1in the
Schedule IV hereunder written  (hereinafter
referred to as "said Plot D-6") at or for a
consideration price of RB.7,12,500{: (Rupees
seven lakhs twelve thousand five hundred only)
being the market value thereof to be paid by the
PURCHASER to the DEVELOPER in one instalmept and
; ject to other terms and conditions therein

ulated;

AND WHEREAS the PURCHASER has agreed upon to
effect the payment to the DEVELOPER, the sum of
consideration of Rs.7,1Z,500/- (Rupees aseven
lakhs twelve thousand five hundred only) on .or
before 20-4-1992 failing which the said amount

shall be payable with an interest of 21% from due

date.

S/
s
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ROW THEREFORK THIS DKED WITNESSETH and 1t is

hereby agreed upon by and between the parties

hereto as= follows:i—

1. That in pursuance and in consideration 9f
Rs.?,l?,SOO/-(Rupees peven lakhs twelve thousand
five hundred only) to be paid by the PURCHASER to
the DEVELOPER it is agreed upon and being the-
market value of the prorerty being hereby sold
and of and from payment of the same to be maue
and every part thaereof forever acquits, releases
and discharges the PURCHASER T70% whereof

esents the cost of land and development
8, such as construction of roads,

,  bringing water supply and electricity

nd 30% whereof represents the cost of
éﬁmenities being the recreational centre
comprising a health clup, swimming pocl, tennis
court, a club houaé, jogging track and a mini
gymnasium, and whereas the’ DEVELOPER did not
receive full consideration from the PURCHASER,
however the DEVELOPER peid the amount to the

VENDORS as stated hereinwith, out of which total

consideration of Rs.7,12,500/- { Rupees peven
/} %{7

P
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lakhs twelve thousand five handred only) the
YVENDOR No.1 having received through the DEVELOPER
a sum of Rs.74,218.75 (Rupees aeventﬁ. rféﬁr
thousand two hundred eighteen and paise seventy
five only) towards t.is undivided l/4th.share..inh
heing part
the said plot D-6 / and parcels of the said
immovable property described in Schedule I
~' hereunder written; the VENDOR NO.2 having

received a sum of Rs.74,218.75 (Rupegs seventy

fopif:thousand two hundred elighteen and palse
li\y five only) towards his undivided 1/4th
ep fésé}i'therein, the VENDOR NO.3 having received a
Mm of Rs.74,218.75 (Rupees sevqnty four thousand
two hundred eighteen and paise seventy five only)

towards his undivided 1/4th share therein; and

the VENDOR NO.4(a) & (b) having received a sum of

- Rs.74,218.75 (Rupees seventy four thousand two
\_ hundred eighteen and palse seventy five only)
towards their undivided 1/4th share therein, they

the VENDORS, having so been’required ro do by the

DEVELOPER, hereby, jointly and severally, do and

doth grant, convey, transfer, assure and assign

the said Plot D-6, admeasuring 475 squayve metres,
R
£ —
by
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described in Schedule IV hereunder written. The
said Plot D-6 being part and parcel of the said
immovable .property described in Schedule 1
hereunder written, unto the PURCHASER by way of
sale free from all encumbrances and defectae in
title and TOGETHER WITH all the hereditaments.
easements, premises, attachments and
appurtenances thereto and all and singular the
areas, sewers, drains, ditches, plants, shrubs,
..courses, lights, liberties, p;ivilegea,
Nents, rights, members, attachments ‘and

appuEa nances whatsoever to the said plot of land

\’eof belonging or in anywise appertaining or
with the said Plot D-6 or any part thereof now or
at any time heretofore usually held used,
occupled, possessed or enjoyed or reputed to be
or known as part or member thereof and to beioném
or be appurtenant thereto ARD ALL THE ESTATE,

right, title, 1interest, ownership, possession,

claim and demand whatsoever at law and 1in

equity hitherto held owned, possessed and enjoyed
by the VENDORS in, to, out of or upon the said

plot of land, hereditaments and premises or any

o
s A
s 0
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part thersof TO HAVE ARD 10 HOID all and
singular the said Plot D-6, hereditaments and

premises hereby conveyed or intended or expressed-
s0 to be with their and every of their rights,
members and appurtenances (all which are
hereinafter called “"the said premises") UNTOI AND

TO THE USE AND BENEFIT of the PURCHASER forever.

2. The VENDORS have put the PURCHASER in

possession of said Plot D-6 to-day and the

:“*ﬁ;nce to do so hereby, jointly  and
‘ kv, for themselves and their heirs,

B and administrators covenant —with,

successors and assigns: -

(a) THAT notwithstanding any act, deed, matter
or thing whatsocever by the VENDORS .or. their

pPredecessors-in-title to the gald property or by

any person or persons claiming by, from,
through, wunder or in trust for them made, done,
committed, omitted or knowingly or willingly

suffered to the contrary, they the VENDORS now,
=
—

)
/7 |
o

41

and declare unto the PURCHASER, its- -
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whilat executing this deed, have in themselves

good right, full power and absclute authority to-—-
* transfer and assure the saild premises unto and. to

e the use and benefit of the PURCHASER in the

manner hereby done;

(b) AND THAT the said Plot D-8/said premises
is/are free and clear and freely and clearly and
e absolutely acquitted, exonerated, released and
forever discharged or otherwise by the VEﬁDORS

wall and sufficien%ly saved, defended., kept

q%; other estates, title, charges and

,§i° 8 whatsocever had, made,, axaecuted,

or suffered by the VENDORS or their

ESssors-in-title to the said property or by

any other person or persons lawfully or

f. equitably claiming or to claim by, from, under or
N

in trust for them or any of them;

(c) AND THAT they, the VENDORS, have not at
any time heretofore made, done, executed, omitter
- or knowingly or willingly permitted, suffered or

been party or privy to any act, deed, matter or

o B
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thing whereby or by reason or means whereof they
are prevented from conveying, transferring and
assuring the said premises in the manner hereby
done or whereby or by reason or meana whereof
the same or any part thereof are, is, can, shall
or may be charged, encumberéd, impeached or
prajﬁdicially affected in estate, title or

otherwise howscever;

(d) THAT it shall be lawful for the
PURCHA ‘ its successors and assigns from time
to Eipcfand at all times hereafter peacebly and

quietiﬁ'ffo hold, enter upon, have, occupy,

posgeéf-&‘nd enjoy the said Plot D-6/Baid
o and every part thereof hereby conveyed,
transferred and assured with thelr appurtenances
and receive the issues and profits thereof and of
every part thersof for their own use and benefit
without any suit, lawful eviction, interruption,
claim and/or demand whatsoever from or by the
VENDORS or their heirs or an; of them or from or

by any person claiming or to c¢laim by, from,

under or in trust for them or any of them;

ﬂﬁ’
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{e) AND THAT land revenue charges due in
respect of the said property and every pa?t
thereof uptodate and the development charges
thereof payable in respect of the development of
said property as asgessed by CPDA/PPDA have been
paid in full upto date and that in the event of
any land revenue charges or charges towards
development of said property being found to have
remained in arrears or unpald the same shall be
by the DEVELOPER directly’ to  the
b¥ios concerned. The DEVELOPER shall keep

YRHASER fully indemnified against any

AND THAT the said Plot D-6/said

premisoes, possession whereof hae/have been

delivered to the PURCHASER this day, is/are _ of
complete and absolute ownership of the VENDORS
and is/are not subject to any tenancy or other
rights of whatsocever nature, easements or rights
in the nature of sasements ;r other encumbrances

whatsoever;

(g) AND THAT the VENDORS and the DEVELOPER,
if necessary, and such other persons, if any,
~

PR
f””éﬁ{i

=
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having or claiming any estate, right, title or
interest in the said property or their heirs or
any of them shall and will from time to time and
at all times hereafter at the request of the
PURCHASER sign such documents or papers and/or do
and execute or cause to be done and executed by
others aforesaid all such further and_ other
lawful, acts, deeds, things, matters, conveyances
and assurances in law whatsoever as the PURCHASER
or its succcessors or assigns may from time to
itime » require them to do for the purpose of
cting FPURCHASER" s title to the saaid Plot
nd for the purpose of having thé.ownandhiﬁ"
possession thereof recorded in the name ~of
the PURCHASER or of its successors/asgigns in all
Government records including records maintained

at the Land Registration Office, Land Revenue

QOffice and/or office of the Reccord of Rights;

(h) AND FURTHERMORE TH%T if the PURCHASER
suffers any loss or incurrs any expenses by
reason of any defect in the title of the VENDORS
to said Pleot D-6 or by reason of breach by the

VENDORS of the covenants hereinbefore contained

s
5
g LE. :

e
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or by reason of any misrepresentation herein.made

by the VENDORS, then and in such event the

VENDORS and/or their heirs, executors, ‘and-

administrators shall and will indemnify the
PURCHASER, its successor(s) or assignee(s) as the
case may be, against all such loss or expenses
including 1loss suffered by reason of loss of
enjoyment of or of proprietory interest in the
said Plot D-6 or any part(s) Ehereof and loss or

SN

expenses suffered/incurred by reason of being

Wto any legal proceedings to protect the

reunder purchased and/or its title

is further specifically understood
betweén the parties hereto that the roads, water
drains, open spaces, shown in the plbkshj&agnaxed
hereto and permitted to be as such by the CPDA/
PPDA  shall be for the common use and benefit of
all the owners of the ingividual sub-div.ided
plots of land in the said property and that the
same shall constitute easements for the common
use and benefit of all the owners of the sub-

divided plots in the said property described in

o X
o
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Schedule Il hereunder written. The PURCHASER
shall not interfere in any manner whatsosver with
the possession of the VENDORS in respect of‘ plot

B shown in plan I annexed hereto.

4. The said Plot D-6 described in Schedule
IV shall by itself form and be a separate and

distinct property for all purposes.

-\
5. The DEVELOPER shall construct a retaining
cum pitch wall in RCC and laterite masonry along

the southern boundary of said Plot -6 at his

own coot and expense.

The DEVELOPER shall provide for the

enefit and enjoyment of owners of all
r;sidential rlots in the said plots of land a
Recreational Centre consisting of a Club House,
with a swimming pool, tennis court, Jjogging
track, mini gymnasium, to be located in the
prorerty surveyed under nos.247(part), 249 éﬁd

250 of said village Taleigao.

7. The said Budeivision roads, drains and

open spaces comprised in said plots A and C shown

47
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in plan 1 hewreto annexed shall constitute
easements for the benefit and enjoyment of ownerse
of all the sub-divided plots comprised in the

said plots of land.

8. The Recreational Centre shall be ‘managed

by a Governing Body made up of some of the ownsrs

of plots comprised in the =said plots of land whon

the DEVELOPER shall appoint as members of such
. L

body to begin with for the first term and for

memberéi%'\:ba elected as per rules, ragulations
and bye l;f; that may be framed by the Society_to
';G-uted by.all the owners of sub-divided
rlo 8; including the .PURCHASER, 'comprised~ in-
survey nos.Z47(PART),249 and 250 of said village
Taleigao developed by the DEVELOPER, as members
thereof. The DEVELOPER shall cause such society
toc be formed and registered and the PURCHASER
iike all other purchasers oé such sub-divided
plots shall render all necessary assistance and

co-operation to the DEVELOPER and do and execute

all such acts and deeds as may be necessary to

. @

’
———
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secure the formation/registration of such
Bociety.
9. The PURCHASER shall automatically acquire
1”4 membership of the Recreational Centre and shall

have to contribute towards maintenance of the
same at such rates as may be determined by the
DEVELOPER for the time being and subsequently as

may be determined by the Governing Boay¢

‘10. . The PURCHASER shall, if and when elected

Rginated or called upon to become a member of

z leverning Body which- may be formed- by- the

. ) !
? g \‘l. A A:?r

#®creational Centre become such member _and

ER  for the management and maintenance of.

sign all sorts of forms and applications and/or
declarations required to be signed for the
purpose of enabling the DEVELOPER to constitute

and/or form such body.

11, The PURCH#SER shall award the contract
for construction of the building on saig plot D-8
to the DEVELOPER or DEVELOPER"S nominee,

. PR
, /5-/”' ;jé{é:
4

4
g8,
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12. The VENDORS shall not be in any way
held 1liable to the PURCHASER if the PURCHASER
suffers any loss on account of non-observance of
the provisions of the Town and Country Planning
Act, 1974 and the rules made thereunder‘ or any
other regulations, statute, or law or any other

restrictions governing development. N

-

vk

13. The coat of sastamp duty t and of
‘ \\ration _of this deed has benn /8hall be
Axclusively by the PURCHASER.This deed

presented for registration under the

ang.#he VENDORS and the DEVELOPER shall - appear
before the registering authority and comply with
all the formalities and requirements of law
applicable 80 as to enable the ragistering

authority complete registration of the deed.

50
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SCHEDUIE 1
ALL THAT sleventh parcel of the iargar immovable
property  known as UMA ADICA0 DO  PAIMAR
CURLIAVANGUINIM COM E SEU OITEIRO R FRALDA DE
PAIMRIRAS, situate at Curliavanguinim Taleigao,
within the Panchayat limits of Village Panchayat
of Taleigao, in the sub-district of Tiswadi
(Ilhas) of the District of North Goa in the State

of Goa, not registered in the Land ngiatration

Office but enrolled in the Taluka Land Revenue

Offi%e under matriz no. 270 and surveyed during

G erstwhile Portuguese Gevernmentigu regime
';cadastral Burvey under no.786 and presentiy
,:E BuUrvey no.247, admeasuring 57199 8quare
Jga a3 per Portuguese Cadastral aurvey and as
per present Record of Rights 55400 Bquare metres.

The sgaid immovable broperty is shown .delineated.

in  red colour in the said plan I hereto annexed.

and is bounded a8 follows:

48 __ per records of Td]gkn_tn!nnnﬁ,office and - of

mntﬂmmmadnm_hﬂeinhefom referred tq:

on the RAST - by the hill of heirs - of -

Emiliang Visitacao Gonsalves or

Emilia Visitacao Gonsalves e

-
gas

ﬁﬁ% £}
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Pinto;(ay.no.246).
on the WEST - by the property of __Luis
Capistranoc de Conceicao Viegas -
or Franciaco Soares; (sy.no.250
and 248(part). o
on the RORTH : by the hill of Communidade of
| Taleigao op Maulinguem ‘and

aforamento of Daniel Ferreira;

A
(sy.no.249(part) and 248).
on the SOUTH - by the River‘Zuari;

by property of Pascoal A. Pinto
and partly by River Zuari;

on by pProperties of Lig Capistranc

da Conceicac Viegaa, Daniel
Ferreira Pestana ang Maria
Claudina Lucinda Viegas;

on the NORTH - by properties of Liz Capistrano
Conceicao Viegas, Daniel Ferp-
eira Peatana, Maria Claudina

Lucinda Viegas ang Pascoal 4.

Pinto;
on the SOUTH - by River Zuarj .
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SCHEDULE II1 _ _
Deacription of eaid plots of land .

1. Plot A
ALL * THAT piece or parcel of ‘land and -
property, admeasuring 27000 gqguare metres,
surveyed under no. 247/1(part), shown héﬁ&he& in
green colour in the Plan I hereto annexed and
therein marked Plot,A, being -a part of the said
immovable property described in S;bedule 7 I

hereinabove written. The said plot of land is

ounded as follows:
Bast : ay. no. 246 of village Taleigao;

e Wesnt :_parto by asy.no. 250 of village
Taleigac and partly by sy.noc.249

of said village;
on the North : 8y. nos. (..., 249, 248 ;

on the South : by Plot C and partly by PlotB
hereinbefore described being

rparts of ay. no. 247.

S Y

/
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Plot C

ALILL THAT piece or parcel of land and

property,  admeasuring 6670 square metres,

surveyed under no. 247/1(part), shown hatched in

green colour in the Plan I hereto annexed—and-

thereon marked Plot C, being a part of the said

immovable described in Schedule I hereinabove

written. The s8said plot of land is bounded as

follows: . -

N
I

on the East : by Plot A hereinbeifore described;

: 8y. no. 250;

: Plot A described hereinabove;

Ploé B described hereinaboves;

(1) A Recreational Centre comprising a health

(2)

club, sawimming pool, tennis court, a club

house, jogging track and a mini gymnasium.

Network of sub division tar roavds with rain

water drains built in laterite masonry; and

cemented.

54



{

N

1966

45

SCHEDULE Ty

Deacription of Plgt D-g
hﬂEﬂhLﬂRJ:iaﬁi_tn_lza_cmﬁd
ALL THAT piece or parcel of land, ground and
property, admeasuring. 475 Bquare metres or
thereabouts, allotted sub-division Plot No.D-86,
comprised in a paft of survey no.247 cf said
village Taleigao and being a papt .of -said
immovable property described in Schedule I and
more particularly of !said plots of land described

11 supra, shown delineated in red

by plot No.D-5.
: by plot No.D-7.
: by 8 metres road.

by remaining part of BYy. no.247

of village Taleigao.

¥

o
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IN WITNESS WHEREOF the parties hereto have

hereunto signed this agreement on the day,month

and yvear first herein above mentioned.

SIGNED AND DELIVERED by the
within named VENDORS,

SAl-
(1) AGNELO JOSE' AUGUSTO f'@\«\“- \ }) 8. Q'“lf)

PINTO

(2) CARLOS ALVITO GUSTAVO
PINTO

VAZ E LIMA

4%%ﬁ)

) LUIZA AUGUSTA PINTO /me y M W

S’
(4)(a) SYLVIA FRANCISCA PINTO S”WKM/J‘E’E_

(4) (b) FRANCISCO XAVIER VAZ E S'LMW
LIMA

SIGNED AND DELIVERED by the
withinnamed DEVELOPER,
JOE MATHIAS

SIGNED AND DELIVERED by the
withinnamed PURCHASER,

MR. RAMNATH VAMAN QUENIM
AND

MRS. AMITA RAMNATH QUENIM.

56
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DEED OE. SALE

THIS DEED OF SALE entered into at Panaji on
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this -- day of March, 1997;
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(1) MR. AGNELO JOSE AUGUSTO PINTO, som of lste
Gustavo Joao Floriano Pinto, major of e,
bachelor, landlord, residing at Ss. Cruz,
Ilbas, Goa; (2) MR. CARLOS
"=_- %

I
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PINTO, son of late Gustavo Joao Floriano
Pinto, major of age, bachelor, Physician,
residing at 8St. Cruz, Ilhas, Goa; (3) Ms.

LUIZA AUGUSTA PINTO, daughter of late Gustaveo

Joao Floriano Pinto, major of age, spinster;.
employed, residing also at St. Cruz, .flhas, .

"Goa and (4) MRS. SYLVIA FRANCISCA PINTC VAZ e .

1
£
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LTMA, daughter of late Gustavo Joao Floriano

Pinto, major of age, widow, retired employee

i
for self; (5) MR. ANGELO CAETANO FRANCISCO VAZ

e LIMA and (6) MS. JUVENILLA RUELLA VAZ e LIMA

both major of age and only children of late

i Mr. Francisco Xavier Vaz e Lima, all residing
| A

i... at Mapusa, Goa, and all Indian Nationals and

[t
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L
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inhabitants (hereinafter collectively referred
to as "the VENDORS" which expression shall
unless repugnant to the context or meaning
thereof mean and include their respective

. . i.F iest
heirs, executors, administrators, successors

and assigns) of the FIRST PART

AND

62
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E MR. JOE MATHTAS, son of late Marcelino
E . -
: Mathias, major in age, businessman, Indian
Natimnal and inhabitant, residing at Altinho,
Panaji, Goa, represented in this Deed of Sale
3 by his duly constituted Power of Attorney, Mr. ’;
. . Leonardo B. Soares, son of late D. Max Soares,
5 |
ggl major of age, married, commercial employee, . ¢
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residing at Porvorinm, Bardez-Goa, vide  the

"GENERAL POWER OF ATTORNEY" executed on the -

21st day of November, 1995, before the Notary ; - .
Public Adv. Ulhas B. Pai Raikar, (her%inqﬁ?w'h
M ol ihen
. - T
called "the DEVELOPER"™ which exp
; _ 2

v Rl i

shall, unless  repugnant to - the?-‘_-‘ébﬁ;@%

meaning thereof, be deemed to mean-'_fa"rlf;:'l‘;_k_f;;;g Gl
f Ll o Y
/’% M :
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- 8 .
his spouse, heirs, legal represéntati&es,
assofiates, administrators, executors and/or
assigns) of the SECOND PART
IN FAVOUR OF o
~MR. VIVEK KELKAR RAO , .son of Mr. K.B. Rao :
Ind¥an . national, major . in age, service
[
‘-.// ’r‘ (!
<,
\x :
o 5 } .
. ‘\. ..
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residing at 22 Leonie Hill Road, # 03-01

Furama Tower, Singapore 239195 and MRS SONA

VIVEK RAO daughter of_Mr. M.D. Hireset. and

wife of Mr. Vivek Kelkar Rao, major in _age,
‘Hill .

Indian national,” residing at 22 Leonie:i:;

Road, # 03-01 Furama Tower, Singapore 239195

"the PURCHASERS" which

I
;’é/j’"

1

(hereinafter called
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expression shall, unless repugnant to the

context or meaning thereof, be deemed to mean

and include their heirs, legal representa-

tives, , administrators, executors and / or

assigns) of the THIRD PART WITNESSES;

-
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(1) By an Agreement dated 10.11.1987 entered
into an furtherance of a previous Agreement -
dated 10.2.1987 between the VENDORS and the
DEVELLOPER and read with the addendum executed
on 1.6.1991 and 16.11.1991 to the said Agree-

ment dated 10.11.1987 (hereinafter collec-
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Lively referred to as "the said Agreement" -
fer  short) the VENDORS agreed to sell to tha
HEVELOPER or to his nominees two plots of
'and, adimeasuring 27000 Square metres and 6670
square metres and marked Plot A and plot C

Fespectively in the Plan hereto annexed and

marked Plan I ("the said Plan I" - for short)




and thereon shown hatched 1in green colour

(hwereinafter referred to as "the said plots of

land”) on terms and conditions stipulated in

the said Agreement and the said agreement 18

valid, subsisting and in full force;

35 (2) The said plots of land are comprised in

larger immovable

O K
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eleventh parcel of the

the
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property known as "UMA ADICAO DO PALMAR CURLIA-
VANGUINTM COM O SEU OITEIRO E FRALDA DE ° PAL- '
4 . METRAS"™  situated at Curliavanguinim, in wvil-
: ;
lage Taleigao of (Ilhas) Tiswadi Taluka of the
!, District of North Goa, which eleventh parcel
s :
' : was surveyed during the erstwhile Portuguesc
= regime under cadastral survey no. 7186 with an
:'RTF'QC\ . \ \ {
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area of 57199 square metres and is now sur-
veyed under survey no. 247 of said village
Taleigao with an area of 54500 square metres
and 1is more particularly described in the
Schedule I hereunder written and shown deline-
ated in red colﬁur in the said Plan I hereto
annexed (hereinafter referred to as "the said

immovable property");

(3) In terms of the said agreement the DEVELOPER
is entitled to subdivide the éaid plots of land,
more particularly described in the Schedule TIT
hereunder written, into residential plots for
being sold to prospective purchasers with

amenities and facilities such as internal tar

roads, open space, rain water drains, elec-

Xy
%
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tricity and water supply and other facilities
detailed in the Schedule 17T hereunder written
and ;o require the VENDORS to sell thes subdi -
vided plots to the DEVELOPER'Q- nominees for
purchase of the same and the VENDORS are
required to sell] the subdivided plots com-
prised in the said Plots of land to the nomi-
nees  of the DREVELOPER subject to the VENDORS
having received from the DEVELOPER prior
thereto such amount of consideration in terms
of the said agreement, to be calculated at the

rates stipulated 1in the saild agreement, ag

Rorraspands o the arvea of such plots to be

sold to DEVELOPER'sg nominees;

(4) The DEVELOPER has in accordance with

said agreement secured necessary Provisional

pPermissions/Nocs for the development/subdivi-

73
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b sion of the said plots of land into residen-
tial plots, in the name of the VENDORS,
B from all the competent authorities being from
. S

the Planning and Development Authority issued
vide letter No. PDA/T/8555/2843/90 dated
3.9.1990 and from the Village Panchayat of
Taleigao issued vide letter No.VPT/TLG/269/90-
91 dated 9.10.1990 and the DEVﬁLOPER has also
secured permission for conversion of the use -’
of said plots of land for said purpose from
{he competent authority being the Deputy
collector of North Goa at Panaji who granted
Lhe pPrmissiGn' vide Sanad bearing nos .

E CNV/TIS/47/90 dated 30.8.1990 and no .
. 4 _ CNV/TIS/42/90 dated 14.10,1991; I.
: 8 _

: | g Xy
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(5) In pursuance of the said permissions the
DEVELOPER ~ has completed development of the
said plots of land by subdividing the same
into residential plots and constructing a
network of roads and drains as per the plans
for sub- division/development approved by the
competent authorities, a copy whereof is

hereto annexed and marked. Plan IT;

(6) Tn terms of the said agreement the
VENDORS have a right of first selection of

such subdivided plots for themselves;

AND WHEREAS the DEVELOPER has represented unto
{he VENDORS that he has noninated the PURCHAS-
ERS for sale of subdivided Plot No. B-6,

admeasuring 326:00 sguare metres, shown

7@4%
%;/f
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delineated in RED colour in the Subdivision '
plan being Plan IT hereto annexed, comprised

in the said plots of land and more particu-

larly described in Schedule TV hereunder writ-

ten (hereinafter referred to as ?the].said
subdivided plot ") and that the DEVELOPER has
effected payment to the VENDORS of such amount

of consideration reserved by the said agree-

ment. as is sufficient to cause the VENDORS ‘to

execute the deed of sale conveying the said

plot of land unto the PURCHASERS;

AND WHEREAS the VENDORS are the only and
absolute owners of the said plots of land and

have a clear and marketable title thereto

which is derived as follows:




(a) The said immovable property, of which

the said plots of land are parts, is the 1lth
parcel of the larger immovable property known
as CURLTAVAINGUINTM not registered in the Land

Registration Office;

¢
™,
g
4
T
/// (b) The larger immovable property CURLIA-
VAINGUINTM was owned by late Vicente Crescen-
~io Pinto and his wife Anna Aurora Carolina do
Rosario Rodrigues - great great grand par-
ents of the VENDORS. Upon demise of the said
Vicente and Anna and their son Gustavo Joao
Floriano Pinto, the latter having expired on
4.9.1902, the said immovable property, being

» the eleventh parcel of the said larger immova- |

B : ble property CURLTAVAINGUINIM, was allotted
% in pursuance of Orphanological Inventario
i
?h

%)%ﬂ)\




(Partition) proceedings registered under No.
802/1902 of 3rd “officio" and subsequently re-
numbered as 664/19604 of 2nd “"officio",-of the
Court of Civil Judge, Senior Division at
Panjim, and handled by clerk of 1lst office Mr.
V.P. Dessai, to Augusto Bartolomeu Crescencio
Pinto one of the sons of said Gustavo, 1in
whose name the same stands enrolled 1in the
Taluka Revenue Office under matriz no. 270,
and the allotment was confirmed by said Hon'-

ble Court's order dated 4.2.1904;

(c) The said Augusto B.C. Pinto was married
twice and his wife by 1lst nuptials, Angelica
Maria Assunta Eloisa Goes Pinto, pre-deceased
the said Augusto, having expired on 7.12.1915,
leaving behind the following children out of .

her wedlock with said Augusto, nanmely:
é?%

78




(i) Anita Florinda das dores Pinto;
xd) " Custave Joao Floriano Pinto

(father of the VENDORS -
named. after his Grand-father
referred;
to in Preceding sub- clause) ;
(iii) Alfredo Gerson Santana de Goes
Pinto;
(iv) Maria Carolina Floripes de Goes
Pinto,
(d) - By second nuptials the said Augusto
Bartolomeu was married to Aglalia Pia Genoveva

Souza e Pinto under the regime of absolute

ﬁ separation of assets and he had out of thisg. '
¥
i .
- wedlock only one son named Jose Maria Tauma-
¥
i ﬁ' turgo de Souza Pinto;

i
=)
o —1
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(e) Upon demise of the said Angelica, his
wife by lst nuptials, the said Augusto insti-
tuted inventory proceedings in the said
Court of Civil Judge, Senior Division at
Panaji, whereupon the 11th parcel of said
larger 1immovable property CURLIAVAINGUINIM,
described in the said inventory proceedings
under "verba" (item) No. 20 and the said
inmovable property, was allotted to said
Augusto Bartolomeu and the allotment was
confirmed by said Hon'ble Court's order dated

27 6.4 191 7%

(f) The said Augusto Bartolomeu expired on
18,10,1928 leaving behind his widow by 2nd
nuptials, the said Aglalia and aforesaid

children, and upon his demise the said

80
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Aglalia instituted inventory Proceedings

whe&fFeupon the said 11th parcel wasg allotteqd
in equal shares to the two sons of late Augus-
to Bartolomey, out of 1st nuptialsg, being:
{1) Gustave Joao Eloriano Pinto (father of
the VENDORgS) and

{2) Al fredo Gerson Santana de Goes Pinto.

(g} Out. of the children of said Augusto
Bartolomey by first huptials, hisg daughter
Maria Carolina Floripes de Goes Pinfo expired
on D031 1827 leaving behing as her heirs the
said Gustavo Joao Floriano Piﬁto (father of
the VENDORS), the said Alfredo Gerson, Anitas
Florinda ang her husband Arnaldo Autero do
Rosario Rodrigues the first two being her
brothers, the third her sister and the fourth

her brother-in- law fespectively;
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(h) The said Alfredo Gerson died bachelor on

20.6.1962 leaving behind as his heirs the said’

Gustavo Joao (father of the VENDORS), Anita
Florinda as a widow and Anita's children and

their respective spouses being:

(1) Angela do Rosario Goes Pinto Rodrigues e
Souza and her husband Dr. Matias

Adriano de Souza;

(2) Francisco Xavier de Goes Pinto Rodrigues

and his wife Fmerciana Mascarenhas e
Rodrigues;

.32 Armando Rosario de Goes Pinto Rodrigues
and his wife VYolanda Costa Souza

Rodrigues;

b

/@;_
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(4)  Alexandre Justino de Goes Pinto

Rodrigues and his wife Maria Cristalina

Amelia Fernandes Rodrigues; and

(5) Arnaldo Filomeno de Goes Pinto
Rodrigues, and his step-brother the
said Jose Maria Tamaturgo de Souza
Pinto and his wife Maria Alba Belinda

Veronica Dias e Pinto;

(1)  The said Jose Maria Tamaturgo and wife by
Need . -of Relinguishment dated 16.5.1966, exe-
cuted before Notary Fernando Jorge Colaco at
Panjim, relinquished in terms of Article 2029
of Portuguese Civil Code, still in force in
this .State, all their rights of inheritance to
the estate left behind by said Alfredo Gerson
in favour of other co-heirs to-the estaté;

/';:

el
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(%) The said Anita Florinda and her children

with their respective spouses subsequently

renounced for all legal effects, in terms of
Article 2034 of Portuguese Civil Code, still
in force in this State, all their rights of
inheritance to the estate left behind byl said
Maria Carolina Floripes Pinto and Alfredo
Gerson in favour of other co-heirs and such
renouncement was confirmed by the Court of
Civil Judge, Senior Division at Panjim under a
memorandum drawn and signed by the Hon'ble
Judge Gustavo Filipe Couto on 22.4.1968 and
4s a result of this renouncement the only
heirs to succeed to the estate of Maria
Carolina F. Pinto, are Alfredo Gerson Saqtané
de Goes Pinto having expired as a bachelor,

and her step brother the said Jose Maria

>)
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Tamaturgo and the said Gustavo Joao Floriano 4
Pinto »(father of the VENDORS);. ' it-.
1
i | (&
[ $
| i
5 (k} In the premises aforesaid the said i
i !
| &
| Gustavoe Joao Floriano Pinto, father of the E.
VENDORS, acquired exclusive ownership of the
l11th parcel of CURLTAVAINGUINIM being the
i
said immovable property hereinbefore men-
tioned and described in the Schedule I hereto;
(1) The said Gustavo Joao Floriano Pinto by
Deed of Gift dated 31.3.1970, registered in
the Office of the Sub Registrar of Tiswadi
? under No. 221 at pages 331 to 338 of Book No.
% 1 Vol. 45, gifted, inter alia, the said immov-
b d
; L 3 able property i.e. the 11th parcel of the
| A .
% i larger immovable property CURLIAVAINGUINIM to
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the VENDORS being his only surviving children

to have and to hold the same unto themselves

in equal shares;

£2) that in the premises aforesaid the VEN-
DORS are the only and absolute owners of the

b sald plot of land and they are in exclusive

possession thereof;

1) that the said immovable Property is free

from agricultural tenancy or other encun-
hrances whatsoever and that the same is not

affected by any acquisition or requisition

3 proceedings;
' ; (4) that the DEVELOPER has already com-
f ; pleted the development, being subdivision of
| 2 ' KP / - r ,t
L [ . / i :
I : . ﬁ\ ) /) /
. et oﬁé%
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said plots of land and construction of inter-
nal. ‘tar roads and water drains and final NOC
in respect of such development/subdivision has
been obtained from the Central Planning and
Development Authority vide Certificate bearing
No. PDA/T/8555/2373/91 dated 15.11.1991 and
from the Village Panchayat of Taleigao vide
Certificate No, VPT/TL6/90/91-92 dated

28.11.1991;

AND WHEREAS the PURCHASERS have inspected the
following documents of title of the VENDORS to
the full satisfaction of the PURCHASERS prior

to the execution of this Deed of Sale.

1) ITnventory proceedings no.802/1902

instituted by Augusto B.C.Pinto on the death

87
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Gustavo Joao Floriano Pinto.

4 11) Inventory Proceeding on the death of
Angelica Maria Assunta Eloisa de Goes Pinto by

sugusto B.C.Pinto;

i) Inventory Proceedings held on the death

_; of Augusto Bartolomeu Crescencio Pinto;
f; Deed of declaration and succession
A
E- €xecuted on 23.12,1969 by Gustavo Joao Floria-
Pinto,
.!'I
; Dered of gift dateg 31.3.1970 executed by
;-ﬁ: ; Gustavo Floriano Pinto in favour of his chil-
f{ 2ren being the VENDORS,
L
i %V 3
¢ 'iﬁ vi Certificate of Taluka revenue office

dated 9.5.,199] certifying that the said immovy-,

b
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: able Property is inscribed in the name of
ft‘ -
Augustq:B.C.Pinto under matriz no.270;
: : Fo
Vii) Index of lands Prepared under the Provi-
- sions of the Lang Revenue Code, 1968 Pursuant
?: '
Lo order in D.C.no.454/TaIeigao/Tiswadi.
viii) Nil encumbrance certificates dated
29.10.1991 and 10.2.1992.
IN)  Deed of renunciation dated 16.5.1966 of
Jose Tamaturygo de Souza € Pinto and his wife
Maria Alba Belinda Veronica Dias e Pinto.
x) Deed dated 22.4.1968 whereunder Anita
Florinda, her children and their respective
E spouses reénounced their rights of inheritance
L
?' to the estate left behind by Maria Carolina
E ; Floripes Pinto and Alfredo Gerson.
-3 &
74
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A1) Portuguese cadastral survey plan of the

property bearing cadastral survey no.786 and

new  survey plan of survey no.247 of village

Taleigao.

»11) Sanad issued by the Dy.Collector and Sub-
Div.O0fficer,Panaji relating to survey no.247

of village Taleigao.

x111) Approval plan of the said property with
1its final N.0.C 's and relevant order issued
by Panjim Planning & Development Authority,
Panajl, Goa and all other papers relating to

the approval of the said property.

x1v) Relevant agreements entered by and be-

tween the VENDORS and Shri. Joe Mathias.
/
i ¥
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And the Final NOC bearing

No.PDA/T/8555/2373/91 dategq 15.11.1991 from
Centra) Planning Development Authority Panajij

in respect of the said Property,

AND WHEREAS

(L) In terms of the said agreement the

VENDORS were entitled to reserve unto them-

selves some of the subdivided plots with a

right of first preference to select the plots

for such reservation;

(2) The VENDORS hereby declare that the said
subdivided Plot No. B-6 is noti included in
the plots selected/reserved by them in fur-

therance of the right of first preference to

select plots reserved unto them by clause 13

of the said agreement for sale mdated

A

=

91
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10.11.1987;
' AND WHERFEAS upon aforesaid representation made
4
TG by the DEVELOPER, whereunder the DEVELOPER
E; agreed to sell by the VENDORS unto the
E; PURCHASERS of subdivided Plot B-=6, shown
:: delineated in red colour in the said Plan
IT hereto annexed and better described in the
Schedule TV hereunder written (hereinafter
referred to as "said sub- divided Plot B-6 ")
i at or for a consideration price of Rs.
5' 7,49,800/- (Rupees Seven Lakhs Forty Nine
. Thousand Eight Hundred Only) being the market
value thereof to be paid by the PURCHASERS to
the DEVELOPER. : T8 vy
2 I
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AND WHEREAS the PURCHASERS have al-
ready: EffECth Payment to the DEVELOPER of
the sum of Rs. 7,49,800/- (Rupees Seven
Lakhs Forty Nine Thousand Eight Hundregd Only)
prin; to the execution of this Deed of Sale,
receipt whereof the DEVELOPER hereby admits

and acknowledges.

AND WHEREAS the VENDORS have already received

'from the DEVETLOPER the consideration

corresponding to the area of said subdivided
Plot B-6 at the rate agreed upon between them

and the PEVELOPRER ynder the sajd agreement;

L) e ..I :

NOW THEREFORE THIS DEED WITNESSETH and it g

. :.'-. _:'F_‘-._ _;,:..;_-__ e

hereby agreed upon by and between the par-

ties hereto as follows: -

S iR
S
=



That in consideration of the sum of

7,49,800/- (Rupees Seven Lakhs Forty

|2
]

Nine Thousand Eight Hundred Only) paid by the
PURCHASERS to the DEVELOPER which sum 1s the

entire consideration price of Rs. 7,49,800/-

(Rupees Seven Lakhs Forty Nine Thousand Eight
Hundred Only) agreed upon and being the market
value of the said subdivided Plot B-6 being
hereby sold (receipt whereof the DEVELOPER
hereby admits and acknowledges and of and from
payment of the same and every part thereof
forever acquits, releases and discharges the

PURCHASERS) 70% whereof represents the cost of
L ———

land and development expenses such as con-
struction of roads, drainages, supply of water

and electricity connections and 30% whereof

94
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represents the cost of amenities being the
reacreational centre comprising a health club,
swimming pool, tennis court, a club house,
jogging track and a mini gymnasium, and out of

which a sum of Rs. 50,937.50 (Rupees Fifty

Thousand Nine Hundred Thirty Seven and paise
Fifty Only) represents amount received by the
VENDOR Na.l MR. AGNELO JOSE AUGUSTO PINTO
towards his 1/4th undivided share in said
Plot No. B-6 through the DEVELOPER ; and

4 sum of Rs. 50,937.50 (Rupees Fifty Thousand

Nine Hundred Thirty Seven and paise Fifty
Only) represents amount received by VENDOR
No.2 MR.CARIOS ALVITO GUSTAVO PINTO towards
his 1/4th undivided share in the said
subdivided Plot B-6 through the DEVELOPER;
and a sum of Rs. 50,937.50 (Rupees Fifty

VL

o
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Thousand Nine Hundred Thirty Seven and paise-
Fifty Only) represents amount received by
VENDOR No.3 MS. LUISA AUGUSTA PINTO towards

her 1/4th undivided share 1in the said

subdivided Plot No. B-6 through the DEVELOPER

and Rs. 25,468.75 (Rupees Twenty 'Five
Thousand Four Hundred Sixty Eight and éaise .
Seventy Five Only) represents amount received
the VENDOR No.4 MRS. SYLVIA FRANCISCA PINTO
VAZ e LIMA, towards her 1/8th undivided share
in the said subdivided Plot No. B-6 through

the DEVELOPER; and a sum of Rs. 12,734.37

(Rupees Twelve Thousand Seven Hundred Thirty
Four and paise Thirty Seven Only) represents
amount received by VENDOR No.5 MR. ANGELO
CAETANO FRANCISCO VAZ e LIMA towards his
1/16th undivided share in the said subdi-

2 4y
v

/,/’
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vided Plot No. B-6 through the DEVELOPER ; and

a sum of Rs. 12,734.37 (Rupees Twelve Thousand

SeQen Hundred Thirty Four and paise Thirty
Seven Only) represents amount received by
VEND(:)R No.6 MS. JUVENILLA RUELLA VAZ e LIMA
towards her 1/16th undivided share in the said
subdivided Plot No. B-6 through the NDEVELOPER;
they the VENDORS, having so been required to
do by the DEVELOPER, hereby, 3jointly and
iseverally, do and doth grant, convey, trans-
fer, assure and assign the said subdivided

Plot B-6, admeasuring 326:00 square

metres, described in Schedule IV hereunder

written , the said subdivided Plot B-6 being

part and parcel of the said immovable property
described in Schedule I hereunder written

unto the PURCHASERS by way of sale free

-

e B s R R
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from all encumbrances and defects in title
and TOGETHER WITH all the hereditamgents,
=asements, premises, attachments and

appurtenances thereto and all and singular the

aAreas, sewers, drains, ditches, plants,
shrubs, water courses, lights, liberties,
privileges, easements, rights, members, at-. 3

tachments and appurtenances whatsoever to the
sa1d plot of land or ground, hereditaments and
premises or any part thereof belonging or in
anywise appertaining or with the said Plot B-
& or any part thereof now or at any time’
heretofore usually held used, occupied,

possessed or enjoyed or reputed to be or known

as part or member thereof and to belong or be

A r : '

% L appurtenant thereto AND }.L' THE  ESTATE,

B right, title, interest, ownership, posses-
‘—.—-—'_'_ y . ;

—_
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sion, claim and demand whatsoever at law
and in equity hitherto held owned, possessed
and enjoyed by the VENDORS in, to, out of or
upon the said plot of land, hereditaments and
premises or any part thereof TO HAVE AND TO

HOLLD all and singular the said subdivided

Plot B-6 and hereditaments and premises
hereby conveyed or intended or expressed ETe)
to be with their and every of their rights,
members and appurtenances (all which aro
hereinafter called "the said premises") UNTO
AND TO THE USE AND BENEFIT of the PURCHASFRS

forever.

2.4 The VENDORS have put the PURCHASERS in

possession of said subdivided Plot B-6 today
4nd the VENDORS and the DEVELOPER to the

2xtent he has competence to do so hereby,

%
%%h
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jointly and severally, for themselves and

thelir heirs, executors and administrators

covenant with, assure and declare unto the
PORCHASFRS, their heirs, legal representa-

:ves, administrators, executors and/or as-

e
put
1]
pes
0

al THAT not withstanding any act, deed,
atter or thing whatscever by the VENDORS or

helr predecessors-in-title to the said

croperty or by any person or persons claim- '

ing by, from, through, under or in trust for
them made, done, committed, omitted or Kknow-
tngly or willingly suffered to the contrary,

they the VENDORS now, whilst executing this

ized, have 1in themselves good right, full

sower and absolute authority to transfer

147,7 %W
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assure the said premises unto and to the use
and benefit of the PURCHASERS 1in the manner

hereby done;

(h) AND THAT the said subdivided Plot B-6
is free and clear and freely and clearly and
absolutely acquitted, exonerated, released

and forever discharged or otherwise by the
VENDORS well and sufficiently saved, de-
fended, kept harmless and indemnified of, from
and against all former and other estates,
title, charges and encumbrances whatsoever
had, made, executed, occasioned or suffered by
the VENDORS or their predecessors-in-title to
Khe said Plot B=6 or by any other person or

persons lawfully or equitably claiming or to

claim by, from, under or in trust for them or

)
any of them;
X

2 &
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A3
=3 ~) AND THAT they, the VENDORS, have not at
iﬁ: =ny time heretofore made, done, executed,
_¥ cratted or knowingly or willingly permitted,
:}? s.ffered or been party or privy to any act,

c=ed, matter or thing whereby or by reason or

R r—~ans whereof they are prevented from convey-
i
i g, transferring and assuring the said subdi-

vided Plot B-6 in the manner hereby done or
whereby or by reason or means whereof the
same or any part thereof are, is, can, shall
i o~ may be charged, encumbered, impgaﬁhe? or

] i crejudicially affected 1in estate, title or

crherwise howsoever;

id) THAT it shall be lawful for the

tives, administrators, executors, .and/ox

-

b

102

PURCHASERS, their heirs, legal representa- ..
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assigns  from time to Lime and at all times

hereafter Peaceably and quietly to hold, enter

upon, have, occupy, possess and enjoy the
said subdivided Plo: B-6 and every part
thereof hereby conveyed, transferred and

assured with their appurtenances and receive
the 1issues and profits thereof and of every
part thereef for their own use and benefit
without any suit, lawful eviction, interrup-
tion, claim and’/or demand whatsoever from
or by the VENDORS or their heirs or any of
them or from or by any person claiming or to
claim by, from, under or in trust for them or

Aany of them;

(e) AND THAT land revenue charges due in

respect of the said plots -and every part

103
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thereof wupto date and the develobment charges

thereof payable in respect of the development

of saild plots as assessed by CPDA/PPDA have
been paid in full upto date and that in the
event of any land revenue charges or charges

towards development of said plots being found

to have remained in arrears or unpaid the same

shall be paid by the DEVELOPER directly to
the authorities concerned. The DEVELOPER
shall keep the PURCHASERS fully indemnified

against any claims or demands towards such

charges;

UE) AND THAT the said subdivided Plot B-6
premises possession whereof has been delivered
to the PURCHASERS this day, is of complete

and absolute ownership of the VENDORS and is
}V |
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not subject to any tenancy or other rights of
whatsoever nature, easements or rights in the
nature of easements or other encumbrances

whatsoever;

(g) AND THAT the VENDORS and the DEVELOP-
ER, 1 f necessary, and such other persons, if
any, having or claiming any estate, right,
title or interest in the said property or
their heirs or any of them shall and will from
time to time and at all times hereafter at the
request. of the PURCHASERS sign such documents
or papers and/or do and execute or cause to be
done and executed by others aforesaid all such
further and other lawful, acts, deeds, things,
matters, conveyances and assurances in law

wvhatsoever as the PURCHASERS or their heirs,

legal representatives, administrators, execu-
* —
/’1 N/
) N W
\ - }\
o ]
[
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tors and/or assigns may from time to time
require them to do for the purpose of perfect-
ing PURCHASERS's title to the said subdi- -
vided Plot B-6 and for the purpose of having
the ownership and possession thereof recorded
in the name of the PURCHASERS or of their
heirs, legal representatives, - administrators,
executors and/or assigns in  all Government
records  including records maintained at the
Land Registration Office, Land Revenue Office

and/or office of the Record of Rights;

(h) AND FURTHERMORE THAT 1if the PURCHAS-
FRS suffer any loss or incur any expenses bg
reason of any defect in the titlé, of[ the
VENDORS to the said subdivided Plot B-6 of any

part thereof or by reason of breach by the

2. %;fﬂ'.
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VENDORS of the covenants hereinbefore con-

"tained or by reason of any misrepresentation

herein made by the VENDORS, then and in such
event. the VENDORS and/or their heirs, execu-
tors, and administrators shall and will indem-
nify the PURCHASERS, their heirs, legal repre-
sentatives, Administrdtors, executors and/or
assignee(s) as the case may be, against all
such loss or expenses including loss suffered
by reason of loss of enjoyment of or of pro-
prietary interest in the said subdivided Plot
B-6 or any part(s) thereof and loss or ex-
penses suffered/incurred by reason of being
subjected to any legal proceedings to protect

the property hereunder purchased and/or its

title thereto. % DB
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¥ Tt is further specifically understood
between the parties hereto that the roads,
water drains, open Spaces, in the said plots
of land shown in the plan I annexed hereto
and permitted to be as such by the CPDA/ pPpPDA
shall be for the common use and benefit of all
the owners of the individual subdivided_pléts
of land in the said property and that the same
shall constitute easements for the common use
and benefit of all the owners of the subdivid-
ed  plots in the said property described in
Schedule TI hereunder written. The PURCHASERS

shall not interfere in any manner whatsocever
with the possession of the VENDORS in respect
of Plot "B" shown in Plan I annexed hereto.

4, The said subdivided Plot B-6 described.

in Schedule IV shall by itself form and be a

108 L
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separates and distinct property for all pur-

poses.

The DEVELOPER shall cause a society
to be formed and registered and the PURCHASERS
like all other purchasers of such subdivided
plots shall rencer all necessary assistance
and co-operation to the DEVELOPER and do and
execute all  such acts and deeds as may be

necessary to secure the formation/registration

‘The DEVELOPER shall provide for the benefit
and enjoyment of owners of all residential
plots in the said plots of land a Recreational
Centre consisting of a Club House, with a
swimming pool, tennis court, Jjogging track,

mini gymnasium, to be located in the property

Xy

T {’J'

>
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surveyed under nos.247(part), 249 and 250 of

said village Taleigao.

6. The said subdivision roads, drains
and open spaces comprised in said plotsr "
and "C" shown in plan I hereto annexed shall
constitute easements for the benefit and
enjoyment of owners of all the subdivided
plots comprised in the said plots of land.

The portions of the said plots of 1land used
for such common amenities like Recreation
Centre, roads, drains, water tanks, open
spaces etc., shall be conveyed to the society
to  he formed of the purchasers of the zaid-

subdivided plots. cho

poE) et I

T The Recreational Centre shall be

managed by a Governing Body made up of some of

vé} |
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Lthe owners of subdivided plots comprised in
the said plots of land whom the DEVELOPER
shall appoint as members of such body to begin
with for the first term and for the subse-
quent terms the body shall be made up of
nembers to be elected as per rules, regula-
Lions and by-laws that may be framed by the
Society to bhe constituted by all the owners of
subdivided plots, including the PURCHASERS,
>
comprised in survey nos.247(PART),249 and 250
of  said village Taleigao developed by the

DEVELOPER, as members thereof.

The PURCHASERS shall Automatically
acquire membership of the Recreational Centre
and shall have to contribute towards mainte-

nance of the same at such rates as may be

111
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determined by the DEVELOPER for the tine being

and subsequently asg may be determined by the:

Governing Body.

9. The PURCHASERS shall, if ang when
elected or nominated or called upon to become
members of such Governing Body which may be
formed by the DEVELOPER for the management and
nsintenance of the Recreational Centre become
such  members and sign all sorts of forms and
dpplications and/or declarations required to
he signed for the purpose of enabling the

DEVELOPER to constitute and/or form such body.

¢

10. It is understood that the said sub-

divided Plot B-6 is being purchased for cén-

struction of a residential bungalow thereon.

(R LN

The PURCHASERS shall award the contract for:

ETE
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vonstruction of the building on the said subdi-

vided Plot B-6 to the NDEVELOPER or DEVELOP -

ER'S nominee.

11 . The VENDORS shall not be in any way
held liable to the PURCHASFRS if the PURCHAS-
ERS suffer any loss on acecount of non-observ-
ince of the provisions of the Town and Country
Planning Act, 1974 and the rules made there-
under or any other regulations, statutes or
laws or other restrictions governing develop-

ment.

12, The cost of stamp duty and of regis-
tration of this deed has been borne exclusive-
ly by the PURCHASERS. This deed shall be

presented for registration under the provi -
o ,/]

-
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sions of the Indian Registration Act, 1908 and
the VENDORS and the DEVELOPER shall appear
before the registering authority and comply
with all the formalities and requirements of
law applicable so as to enable the registering

authority complete registration of the deed.
SCHEDULE T

ALL THAT eleventh parcel of the larger
immovable property known as UMA ADICAO DO
PAT.MAR CURLTAVANGUINIM COM E SEU OITEIRO E
FRATDA DFE PALMETRAS, situate at Curliavangui-
nim Taleigao, within the Panchayat limits of
Village Panchayat of Taleigao, in the subdis-
trict of Tiswadi (Tlhas) of the District of
North Goa in the State of Goa, not registered
in the T.and Registration Office but enrolled
in the Taluka Land Revenue Office under matriz
no. 270 and surveyed during the erstwhile
Portuguese Government's regime under cadastral
survey under no. 786 and presently under
survey no. 247, admeasuring 57199 square
metres as per Portuguese Cadastral survey and
as per present Record of Rights 55400 sgquare

metres. The said immovable property is shown
| Y
;/ g{.y //
%
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delineated in RED colour in the said plan I
hereto annexed and is bounded as follows:

4s per records of Taluka revenue office and of
inventario proceedings hereinbefore referred

to:
on the EAST by the hill of heirs of
Fmiliana Visitacao Gonsalves
or Emilia Visitacao Gonsalves
e Pintc;(sy.no.246).
on the WEST by the property of Tluis
i Capistrano de Concelicao
} Viegas b Francisco
; Soares; (sy.no.250
i and 249(part).
i
on the NORTH : by the hill of Communidade of
1 Taleigao or Maulinguem and
]

aforamento of Daniel Ferreira;
(sy.no.249(part) and 248).

on the SOUTH : by the River Zuari;

as _per Portuguese cadastral survey records:

D
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on  the EAST

on the WEST

on the NORTH

on the SOUTH

b

by property of Pascoal A{
Pinto and partly by River
Zuari;

by properties of Liz Capis
trano da Conceicao Viegas,
Daniel Ferreira Pestana
and Maria Claudina Lucinda
Viegas;

by properties of Liz Capis-

trano Conceicao Viegas,
Daniel Ferreira Pestana,
Maria Claudina Lucinda

Viegas and Pascoal A. Pinto;

Y River Zuari,

SCHEDULE TII

Description of said plots of land

1. Plot A

ALIL, THAT piece or parcel of land and propenfy,.

admeasuring

27000

sqgquare metres., surveyed

under no. 247/1(part), shown hatched in green

oy bl
8&/
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immovahle property

lour tn the Plan T hereto annexed

and there-

marked Plot A, being a part of the said

described in  Schedule T

‘einabove written. The said plot of land is

younded as fallows:

an

on

ALT,

the East : sv. no. 246 of village Talei-
gan;

the West : partly by sy.no. 250 of village
Taleigao and partly by
sy.no.249 of said village;

the North : sy. nos. 250, 249, 248

the South : by Plot C and partly by Plot B

hereinbefore described being
parts of sy. no. 247.

Plot C

THAT piece or parcel of land and property,

admeasuring 6670 square metres, surveyed under

o .

in

247/1(part), shown hatched in green colour
the Plan 1 hereto annexed and thereon

marked Plot C, being a part of the said immov-

abhle

property described in Schedule I hereina-

bove written. The said plot of land is bound-
ed as follows:

on the East : by Plot A hereinbefore

descri }ir‘a"‘{;

on the West : sy. no. 250;
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an the North: Plot A dF‘S(‘:r‘ibﬁd
hereinahove;

on the South: Plot B degcribed
herelnahove;

SCHEDULE 17y

Amenities to pe Provided by DEVELOPER

(1) A Rerreatjonal Centre Compriging 4
health club, Swimming Pool, tennis
¢ourt, a eclup house, jogging track
and a minj g¥Ymnasium,

2 Network of Hubdivision tar roadg with
rain water drains built in ]atPrite
masonry ;and cemented.

{3 ) Rlectrification of the saig plotg,

(4 Water connection from Guvernment mains,

;

"]
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SCHEDULE TV
Description of Plot B-6 hereby agreed to be
J.‘E)[IVI".‘)-’(:I}

ALL THAT piece or parcel of land, ground and
property, admeasuring 326:00 square metres or
thereabouts, allotted subdivision Plot No.
B-6, comprised in a part of survey no. 247 of
said village Taleigao and being a part of
said immovable property described in Schedule

and more particularly of said plots of land
described in Schedule TT supra, shown deline-
ated in red colour in the Plan IT hereto
annexed and hounded as follows:

on the Fast by Plot No. B-=5,
on the West by Plot No. B-7
on the North : by 8 metre road

on the South : by Plot C-6 &

Plot C-5 (part)

IN WITNESS WHEREOF the parties hereto have
hereunto signed this Deed on the day, month
and year first hereinabove referred to in

' favour of the PURCHASERS - MR VIVEK KELKAR RAO

and MRS. SONA VIVEK RAO.




ST«
Within Named VF,NDORS,

AGNELO JogR AUGUSTO \ g - /
PINTO = E‘Q“*“ h' 5

CARLOS ALvITQ ¢bstavo /) g:

(1)

(2)

(3)

(4)

SNED AND DELIVERED by the

PINTO

LUIZA AUGUSTA PINTO

SYLVTA FRANCT
VAZ E LIMA
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(5) ANGELO FRANCISCO
CAETANO vAZ e LIMA
represented in this act
by his duly constituted
Attorney Mrs. Sylvia
Francisca Pinto vaz
e Lima

(6) JUVENILLA RUELLA vAZ
€ LIMA represented in

this act by her duly {7

constituted Attorney ( ‘Lkhﬁgikiffi
.Mrs. Sylvia Francisca \D

WItoiVaz e Tina

[y

-

1 SIGNED AND DELIVERED by the

B withinnamed DEVELOPER,

E'_ JOE MATHTAS represented

.g' . herein by his attorney \rA~—"""

s
Mr. Leonardo B. Soares -
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ANNEXURE-R-3
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: MEMORANDUM OF UNDERSTANDING
: This Memorandum Of Understanding is executed on this 21% Aclia'v
: of January 2011 at Panaji, Goa.
i BETWEEN
g ? BMRS. KSHAMATA DESSAI, daughter of Jate Caetano Gomes, and
; A granddaughter of late Ciotildes Fernandes, major of age, married,

indian Nationa!, housewife and her husband MR. VINAYAK
DESSAIL, son of Chandrakant Dessai, major of age, both Indian
nationals and both residing at House No. 408/B, Near NIO Pest
office, Dona Paula, lhas-Goa hereinalter called “THE FIRST
PARTY” (which expression shall mean and include unless

repugnant to the context their hieirs, executors, administrators and

! assigns). - /_C/
¢ e &
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approx. 7125m? together with three hou‘s_'és.’ namel

large house and 2 smaller houses belonging to lzit’g Mrs.
Clotildes Fernandes who expired on 29305.2'010 '1gaéving
behind the following heirs. ‘ £

L.

Mr. Albert Gomes, grand-son of the .deceased
Clotildes Fernandes and his wife Mrs. Nirmala

Gomes.

Mrs. Kshamata Dessai, grand-daughter of the said
deceased Clotildes Fernandes and her husband

Mr. Vinayak Dessai.

Mrs. Sukanti Sebastian Gomes, widow of late
Sebastian Gomes who was the grand-son of the

deceased Clotildes Fernandes and her family.
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irmala Gomes.'(2) Mrs.

er_children as well as

in this ';Sr‘o;i’é_f"t’y who éte .nci_i parties to this Memorandum
of Undersfand'mg and will ‘énter into a separate
Memorandum Of Understanding with them in the due
course of time without any or further liability to the Party
of the First Part, of whatsoever nature. The Party of the
Second Part in pursuance of this Memorandum of
Understanding agrees and ensures to sufficiently
indemnify the Party of the First Part as against any such
claim of the said (1) Mr. Albert Gomes and his wife Mrs.
Nirmala Gomes. (2) Mrs. Sukanti Sebastian Gomes and

her children as well as that of (3) Mrs. Dinamati Andre

Gomes and her children.

AND WHEREAS the said property belonged to the estate
of late Andre Andrade, wherein the late Mrs. Clotildes
Fernandes, the daughter-in-law of late Andre Andrade

had 4/5% right to his estate.

AND WHEREAS there was an inventory proceedings No.
993/40/A (old) which was proceeding in the Court of the
Civil Judge at Panaji, Goa, and thereafter transferred to

the Court of the Civil Judge at Mapuse, Goa bearing New

L210/04/18. /7 «"( @
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i Afor Rs.. 22 96, 852 / whlch was conﬁrmed v1de ﬁna Order :
‘dated 18.08.2006.

AND WHEREAS the late Mrs. Clotildes Fernandes, had
90% share in the property and the 3 houses and the
interested party namely, Mrs. Vijaya Satardekar has 10%

share in the said property and the 3 houses by virtue of

an Agreement signed by her with Mrs. Clotildes

Fernandes.

AND WHEREAS the property bearing Survey No. 254/1
was under acquisition proceedings dated 12.08.1997 by
the Tourism Dept. of the Government of Goa for
rehabilitation of hawkers at the Dona Paula jetty and for

providing parking facilities.

AND WHEREAS the Government had issued &
Notification u/s 4 of the Land Acquisition Act for
acquiring the property on 04.09.1997 and thereafter
issued another Notification u/s 6 of the said Act and 1in
the said Notification, emergency provisions of Section 17/
(4) of the said Act came to be invoked for acquiring th-
land, whereby a notice dated 17.02.1998 was issued b:

the Dy. Collector to the late Mrs. Clotildes Fernandes, {or

2
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‘REV/‘TRSM‘/g’/‘-"’f
| ‘_survey No. 254/

ogether thh 3 houses therem for

parlqng facﬂmes .and "’hablhtatlon of stalls with detaﬂs_.' _
¢ of appomonment of compensat:lon to be paJd by thev_: '

Government to the late Mrs. Clotildes Femandes and‘
others. However, till date, the Government has not
undertaken the development works for the purpose of

which the land was acquired for nor paid compensation.

AND WHEREAS since the Government has not used the
property for the intended purpose, the Second Party has
proposed to the First Party that the Government is likely
to release the property from the acquisition proceedings,
the First Party had filed a Writ Petition before the High
s Court against the acquisition proceedings and the High
Court has passed an order directing the parties to
maintain ‘status quo’ and in such an event, the First
Party has agreed to sell to the Second Party, their share
in the property with the 3 houses mentioned in Schedule
| herein below, for a total consideration of Rs.

3,00,00,000/- (Rupees Three Crores Only).

AND WHEREAS the Second Party has also agreed to offer
to the First Party, one (1) apartment of 2 bedrooms each
admeasuring approximately 100m? of built-up area on

the first floor of a building to be constructed in the said
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speciﬁcaily allot to the Party of thé Fir_'s Part ﬂt/b 1l
up area by way of a plan and _ ‘_le}_ttérff”- of 7::511lqtment

indicating the number of the flat within a period of 120

days from the date the Second Pény -applie__s for the
development permissions for the construction of the ..

building from the concerned authorities.

AND WHEREAS the Second Party undertakes to be solely
responsible to apply and obtain all such Licenses/
Permissions/ Sanad Certificates/ No-Objection
Certificates/ Occupancy Certificates necessary as well as
any fees, levy, charges payable and expenses incurred
and as may be required from time to time for the

development of the property.

AND WHEREAS the Second Party shall hand over
possession with occupancy certificate of the said 2
bedroom apartments on the first floor to the First party
within 2 years from the date of obtaining the

permissions/licenses. However, the Second Party shall be

entitled to reasonable extension of time of a maximum
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War, arme; llion or natural calamity due to -
which  cons trucﬁon work could not be
X und_ertakgigi.v’f' ‘
6 L7 : 1) "Any nvoticlé,;‘ fo_fdér, rule, notification of the

Government and/or any other public or
competent VAuthority and/or any judicial

Authority.

1) Non-availability of steel, cement, other building
matenal and non availability/delay on the part of
the Government Department in releasing water

and electricity supply.

AND WHEREAS the Parties of the First Part shall

\ continue to hold rights in the nature of lien over the said

~~

property until the complete payment is made as spec{ﬁed
in terms of Schedule II or handing over of the apartment

hereunder, whichever is later.

AND WHEREAS the Party of the Second Part shall be
entitled to undertake construction activity in the said
property. However the Party of the Second part
undertakes not to create any third party rights
detrimental to the rights of the First Party ino

contravention of this Memorandum Of Understanding.

% e
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assume 10 hablhty whatsoever and

indemnified of any such c‘alm or demand as’ may be

raised by any third party claiming through/ by the Party
of the First Part.

AND WHEREAS the First & Second Parties after agreeing
with the above terms and conditions have decided to

enter into this Memorandum Of Understanding.

AND WHEREAS the late Clotildes Fernandes, had earlier
signed an Agreement for Sale dated 22.03.2010 with
M/s. Mathias Construction Pvt. Ltd., the Second Party
herein in respect of the property and 3 houses mentioned

in Schedule [ here below.

AND WHEREAS on signing of the Agreement for Sale
dated 22.03.2010, the Second Party hereirni had paid to
late Mrs. Clotildes Fermandes, an amount of Rs.

10,00,000/- (Rupees Ten Lakhs only) in terms of the

2 &3
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-AND WHEREAS not w‘thstandmg anythmg contamed in

the saxd Memorandum' Of Understandmg ‘dated -

22. 03 2010 and m super31331on thereof, the ,:parues e

hereto enter and execute the present agreement upon the

terms and stipulations stated herein.

NOW THIS MEMORANDUM OF UNDERSTANDING
WITNESSES AS UNDER:

1) That as and when the property bearing Survey No.
254/1 with 3 houses, namely, 1 large house and 2
smaller houses therein are released from acquisition
proceedings by the Tourism Dept. of the Government
of Goa than the First Party will convey/ transfer their
share/rights to the Second Party and the Second
Party shall pay to the First Party in lieu of their
respective shares in the above property and 3 houses
located therein in consideration of & sum of Rs.
3,00,00,000/- (Rupees Three Crores Qaly) to each of

them, as also One apartment of 2 budrooms, 10 be
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3)

4]

2051

above. The Cost of transfer of_ their share lnthesmd

property and the 3 houses such as, stampft'ilif_t_:y{évxid :
the registration fees shall be borne by the vS,ec'ond

Party/his nominees.

The Second Party herein has agreed that it shall be
solely and entirely responsible to settle any claim/
dispute with the lease holder, namely, M/s.
Gomantak Land Development Pvt. Ltd. (Cidade-de-
Goa) in the larger house and the property mentioned
in Schedule ] and the expenditure involved and
compensation amounts to be paid in order to settle
the lease holder will also be the sole and entire
responsibility of the Second Party with no liability
whatsoever to the First Party.

The Party of the First Part assures the Second Party
that they have not created any third party rights in
the said property. The Parties of the First and
Second Parties assume no liability whatsoever and

shall rcmain indemnified of any such claim or

O Y
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6)

7)

8)

The Party of the Second Part undertakes to transfer/
convey the property surveyed under Chalta —No:';'i:j-.l'l‘ '
PTS 175 together with the house being House No. '
312 located therein to the First Party whenever called

upon.

That time is the essence  of this Memorandum of
understanding that this MOU shall be subject to the

realization of the cheque payment made.

The parties hereto shall have the right to specific

performance of this Agreement.
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e ~ bounded as_unc‘l,er.A ® L

On the North: by survey No. 255/0; 2

On the South: by plot bearing Chalta No. 1 of P. T. Sheet
No. 185;

On the East: by public road and

On the West: by plot bearing Chalta No. 22 of P. T. Sheet

175;

™\

“r
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reglstratmn number 1S Nﬂ and' the ‘Matnz No ‘is N and‘,k :
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Government.

k Within 3 months

upon obtaining’
sanad/ Construction
Permissions/Licenses
from all the
authorities or upon
Commencement  of
construction work
which ever is earlier.

Re. o vl
10,00,000/

Within a period of 6
months after
payment of amount
mentioned in Serial
No. 3 above

Rs. :
50,00,000/ -

Within a period of 6
months after
payment of amount
mentioned in Serial
No. 4 above

Rs.
50,00,000/-

Within a period of 6
months after
payment of amount
mentioned in Serial
No. S above

Within a period of 6
months after

Rs.
50,00,000/-

Rs.
50,00,000/-

payment of amount
mentioned in Senal
1 No. 6 above
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Tiles and partly terrace wh1ch w1]1 have waterprooﬁ g.[

treatment. All plinth work shall be latente masonry, ) :
plinth beams.

PLASTER:

-

External cement plaster will be of double coat sand face
finish and internal cement plaster will be single coat with

wall ready plaster finish.

FLOORING:

The flooring for the shop will be of 60 cms x 60 cms of
vitrified tiles with identical skirting. The balcony flooring
will be of identical tiles. The bathroom flooring with
ceramic tiles and dado will be of coloured ceramic tiles
up to the height of 8. The staircase flooring will be of

granite stone.

KITCHEN:

Kitchen — there will be provision for electricity and water
connection. All the appliances and wooden cabinets etc.
arc not part of the coniract. Provision of water
supply/electrical  point for washing machine/water
purifier, hob/chi mw)

|4 W S

/

149

2443




150



COVERED AND OPEN TERRACES:
The covered and opén terraces will be finished with

conventional water proofing treatment and ceramic tiles.

ELECTRIFICATION:

Concealed electrification with copper wiring with
Anchor/Roma fittings fitted on walls with a guarantee
period of 10 years. Every room will be provided with 3
light points, 1 fan point and 2 SAMP points and AC point.
The kitchen will be provided with 2 15SAMP points and all
the bathrooms will be provided with geyser points or Hot
water from Solar Panels. All the bedroom will be provided
with Air-condition power plug points and all the
balconies will have 1 light point. Provision for entrance

(« % &

door bell.
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ervice shalfts
ervice shafts.:

WATER

Th ewﬂlbe an undergéq' nd: samp with

built on top of the building to ensure uninte:

supply with pressure.

PAINTING:

The internal surface of the walls will be paintéd with oil
bound distemper and the external walls will be painted.
with acrylic paint/weathershield or equivalent.

COMPOUND WALL:

There will be a common compound wall with a main gate

surveillance for entire plot.

GENERAL:

The height of each floor shall be 3 mtrs.

GROUND/SOIL TREATMENT:

Qualified contractors shall treat the ground/soil for anti-

termite/white ants.
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‘Signed and Delivered by -

TheWﬂun named SECONDPARTY -
M/S. MATHIAS CONSTRUCTION PVT. LTD:

Represented herein by its Managing For MATHIAS"

tONSTRUCTION PVT. LTD.
Director MR. JOE MATHIAS :

DIRECTOR

In the presence of:
— P,
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ANNEXURE-R-4
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ANNEXURE-R-5

&) GPS Map Camera

Durgavado, Goa, India
Casa Fernandes, A4-b, Ocean Park ( Phase 1 Dona Paula,

Durgavado, Goa 403004, India
Lat 15.457304° Long 73.810665°
07/12/24 04:11 PM GMT +05:30
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; “" ) GPS Map Camera

: Casa Fernandes, A4-b, Ocean Park ( Phase 1 Dona Paula,
Durgavado, Goa 403004, India
3 Lat15.457306° Long 73.810674°
» 07/12/24 04:11 PM GMT +05:30

R
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; “" ) GPS Map Camera

: Casa Fernandes, A4-b, Ocean Park ( Phase 1 Dona Paula,
Durgavado, Goa 403004, India
3 Lat15.457306° Long 73.810674°
» 07/12/24 04:11 PM GMT +05:30

R
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Durgavado, Goa, India
Casa Fernandes, A4-b, Ocean Park ( Phase 1 Dona Paula,

Durgavado, Goa 403004, India

Lat 15.457311° Long 73.810667°
07/12/24 04:13 PM GMT +05:30
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